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U.S. Rupee Holdings in India 

1949. Shri· A. Sreedharan: 
Shri P. Visawambharan: 
Shri Mangalathunadom: 
Shri Kameshwar Singh; 
Shri P. N. Solanki: 
Shri D. C. Sharma: 
Shri Yashpal Singh: 
Shri R. Barua: 

Will the Minister of Finance be 
pleased to state: 

(a) whether it is a fact that Gov
ernm,ent have entered into an agree
ment with the U.S. Government with 
regard to the U.S. rupee holdings in 
India; and 

(b) if so, the details thereof? 

The Deputy Prime Minister and 
Minister of Finance (Shri Morarji 
Desai): A statement of the loan 
and grant agreements so far signed 
with the Government of the United 
States out of their rupee holdings in 
India is given in Annexure I laid on 
the Table of the House. [PLaced in 
Library. See No. LT-573\67]. 

12.11 hrs. 
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SHRI B. PATNAIK 
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The Minister of Home Affairs ( Shri ·, 
Y. B. Chavan): Sir, in a letter ad
dressed to me.. the Chief Minister oi 
Orissa had said that the State Gov
ernment had decided to appoint a 
Commission of Enquiry under Sec
tion 3 ( 1) of the Commissions of 
Enquiry Act 1952 to inquire into the 
charges of corruption and improprie
ties committed in different spheres of· 
administration by the ex-Ministers of 
Orissa ..;nd that it would be helpful 
if copies of the report of the C.B.I. 
and the Cabinet Sub-Committee are· 
made available to the State Govern
ment for their reference. 

In my reply dated 10th May, 1967, 
I said that the C.B.I. did not make a 
regular inquiry into the allegations· 
and did not examine any witnesses. 
They were entrusted with a limited 
task of collecting the relevant facts 
from the records of the Orissa Gov
ernment and submitted a report on. 
the basis of those facts. The C.B.I. 
report was intended only for the con
sideration of the Cabinet Committee; 




